, [FAssau BY -rmr DO‘.\IINION' LEGISLATURE] f , S
’(Racawed the assent:of the Govemor General on the 81st December 1947)

EREAS by reason of the. shortage of accommoda‘rlon in. the Provmca of

requ1s1t10n premises and to-eviet from Government- premlses persons con-
uing -without authority to occupy those: premlses, - : -

It is hereby ‘enacted as follows _—

.Short title; extent and commencement
hi Premlses (Requ1s1t10n and Ev1ct10n) Act, 1947

(2).It extends to the Notlﬁed area of the C’ vil Station (Delhl) to New T)e]h1 S
to Karolbagh area. The Cen‘ral Government may by notification in the

cial Gazette extend this Act to such other ares or areas 1n the Province. of '

lhi as may be specified therein. : : -

{8) It shall come into force ab onee :
{(4) Tt ‘shall remain in force il the Slsi day of Deoember, 19489, but the .

ntral Government may by notification in the offic: al Gazetbe extend it fox
urthe1 period of one yeur. '

ig Act may be ca]led the

2. Interpretatlon —In this Act, unless there is anyth ng repugnant in th(_".
]eot or context,— -

(zi) “‘compensation’ -1ncludes—— _

(1) rent payable in respect of the premlses requlsltloned under thls Aut-, ]
(11) damages for any injury to the premises, - S

(111) e}.penses on account of vacating or re- -occupying the premlses conse
, quent on requlsltlon and de-requisiti on, .

(1v) _pecuniary loss due to requlsltlonlng,

(b) “competent authm ty”’ .ineans the Estate Officer to ‘rhe Government oj '
lin, and includes anv other nerkon authorised by the Central Government. by

npetent authority under ‘this Act:

Provided that in respect of any function pelfmmable aftel fhe ma]\ ng nf an - -
or under sub-sect’on (1) of section 8 or sub-section (1) of seet'on 8! "eferences ‘

hority making that order; . _
{e) <landlord’’ has the meaning aesugned to 1t in the Delhl and A"ner
rwara Rent ‘Control- Act, 1947 (XTX of 1047);

'(d) “‘premises”’ means any building or part of a Bu 1dmcr and moludes——

ing or part- of a building,

(11) any furniture supplied by the landlord for use m suoh buxldmcr or part__ S
of a_building, and -

(iif) any fitbings - affixed 16-such bulldlng or p‘ut of a bulldlng for mere

] benehcml enjoyment thereof; )

(e). *“public pnrpmn ,' means any numose Whloh is 80 declared bv rules mfz"'e.'

lov thm A(,t : - . -

:P—'r_ﬁ'w arng 1 ‘.Gjl"' 1"%_-\“1'-

_ct_ to. confer certain powers in respect of premises in-the- Pnovmce -of- Délhi ©

Delhi an emelgency has arisen which makes it necessary ‘to confer powers - . e

o

ification in the official Gazette to perform all or any of the fuuefmm of 8 o

the competent authority sha,ll be oonstrued as references to the competem;= -

- (i) the garden, grounds-and outhouses, if any, appelta ning to such bu lf‘--" .
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Ay “ten&nt means. any p rson- by whom or. o whose account” 1ent is payable

remises and includes’ 6vety peison for:the time T)elng ‘deviving title under

_ nd. also every’ person: remaining :in: possessmn of the Premises:; leased S
to hlm after. the. termination. oftherlease. . .~ . e >

-8. Power to. requisxtwn.—-—-(l) Whenever: 1t uppeals to the compeﬁent authm- ,
by, th&t any-premises. is needed or ig likely to be needed for any, .public purpose . - °
it shall be lawful for him-or for any other person, .either generally or ‘speoially -
B authorized by such aubhonty in this  behalf; after due notice ‘to enter: upon. and.
" inspect such premises for the purpose of-. detelmmmg whether and if so, in what
.~ manner an order under this section’ shall be-made in relation to such Premises
'Jm Awith 6 view to securing comphance with-any order inade under this. Act.

- / (2) The competent authomtv, with a view to requxsmlon any- premlses{“
) : 'nn&m thm sub-section, may by an order— o ; o

(a) requne any person to furnish to such authonw as may be speclﬁed A
m .the order such information in his possession relating - to- the '
preniises as may be so speclﬁed ,

(b} direct that the landlord, occupier or pewon in- possessmn df'thé
premises shall not without the permission  ‘of = the competenb
authority dispose of or structurally alter ‘the plemlses

(3) Where the competent authorlty decides that it is necessary to. 1equ1s1t10n
" the premises for any publlc purpose he shall call upon the landlord ‘and the
tonanb. or the person in possessmn by notice in writing to show cause: mthm
- goven days why the premises should nop be 1bqulsltloned ‘

~0 i (4) T after. o(mmdeung the.cause if .any, shown b*y the landlord or the tenanﬁ B
““.r the. person in possession. the- oompete-nt authority is satisfed that it is meces- -
- «Sary to requisition the premises for any pubhc purpose he:; may make an’ older '
~in writing to that effest: - L o - L.

‘ *Provided that where a landlord ‘or tenant is vsing any preuns,es for the res1-'
; dence of himself or his family the. competent authonty shall as far as possible -
o "provlde alternative accommodatlon which in the opinion of the (,ompetent author-
my is ‘suitable. . : - 5
e (8) A notice under sub-section (3) and an order under. sub sectmn (4.') shall
- ~'be gerved on tHe Tandlord and where the notice:or the cider relates to premises
. in.oceupation of the tenant slso on such’ tenant by delivering - or tendering to
U steh 1andlord and.-tenaitt & copy of the notice and the order.- But where the ~f
i landlord or tenant is viot readily traceable and' the notict ‘and the “order. cannot - i
i 'be served without undue delav or where ownershin of the premises is in-dispute -
" the notice .and the order shall be served by, pubhshmg it in the official Gazette
.- and by.affixing s copy the1eof to any consplcuOus part of the plem'ses o whmh B
o ‘11: relates. , e ‘ A
L 4. Exclusmn of certam premxses irom reau‘mtxonmg ————Nobhlng in 'sectmn
" 8 shall empower.. the -competent authority ‘o requigition premises: which “are
- axclusively used for the purpose of lehglouq worshm or VVthh are In use. f01 a
: school o1phan&ge or hosplfnl : "o

o 5. Appeal -—~Anv Delson fwgueved by an Order of Reaulsxtlon may, Wxthm
' 'séven days from, tho date on which it is communlcated fo nim, appeal from such
order to the Chiét: Conimissioner,” Dethi, on-the. ground that - the provmonq of -
‘hhla Act xelefcmg to 1equlsltlonma have not: been (,omphed with, : '
: 8, ‘Péwer to order ‘vacation of premises.—(1) Where tha comnetent aubhorlf.v;
’ fmqulsitiong any premises undeér this Ach, he may by notice in wrtting order the

igting tenant or occupler, if any, o vacate the pypmlf,es wlthm ten days of
e receipt of the notice. ;
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~(£) If -any- pelson tails - o comply with; an, _order made: under-sub:seetion (1)

-:-'he ishall=be ddemed to be a trespasser: and: the. . ccompetent euthomty may take:

+«posgession “of ‘the- preniiges’ roquisitioned. forthwith.

“reason: of any appeal plefeued againsl - the order of requlbltlomng

g "’Act the ‘gmount “of compensatlon shall ‘be determmed in-the, manner. ang: m-; ’
'-accordance with - the prmelples heremafter setb. out, namely o

o (a) “where the amount of compeénsation can be’ hxed bv agreement 1{3 sha,ll be b
‘pald in aceordance ‘with such agreement; : '

: -appoint- as arbitrator a person quahﬁed for appomtment a8 a J udae of a ngh‘

N Comb;

(c) the Central Govelnment may, in any pmtlcular case, nommate a per:
having . expert knowledge as 0 the nature of the premises 1equ131t oned.” to"
the arbitrator, and where such nomination is madse, the persoir to be compensated.‘;
- may also. nominate an assessor for the said purpose; o

(d) ab the commencement of the proceedings before the arbitrator, " the Cen- -

~ tral’ Government ‘and. the “person to be - compensated shall. ‘state what in theh
. respéctive opinions is-a fair amount of compensetlon

~ (e) the arbitrator in making his award shall have regard to the prov131ons oi< "~
L sub section (1) of section 23 of the Land Acqulsltlon Act 1894 (I of 1894) 50 ‘far.
as they can be made applicdble; -

1) an appeal shall lie to the District Judge against an award of an mbltrator,_‘-:
(g) save as’ -provided in this section and in any rules made thereunder. nothlng .

. in any law for the time being in force shall.apply Yo arbitrations undex th‘s segtion.. |

(2) The compematlon shall be nald by the’ oomnetent authontv ‘o ‘the Derson."’ '
- entitled thereto.

g Rights and labilities of the OCenbral Government.—(1) Where | anyf
-'premlaes are“requisitioned’ under this Act, the ‘Central Govemmenb—~ :

(1) may use or deal with the prernises for sueh purpose as may- be mentloned
Cin the order of requisition;

- (i) may, without prejudice, to the liabilities it may be subject f,o in respect,
thereof, transfer by way of sub-lease-the whole or any part of such premises ;

(iit) may order the landlord to execute neeessarv repalrs or repmrs usuallv_

““madé to ‘premises in thab locality ‘nd- as ‘may be, specified in the notice, within .

* such time as way be mentioned thevein and if the .landlord fails to execute -

any repairs in pursuance .of such order, the competent . authorlty may’ cause the .-

repairs specified in the order to be executed at the expense of the landlord and -
~ the cost thereof may, without preiudice to any other mode of recovery, be deducb—
ed from the compensation payable to the landlord; :

(1v) shall restore the premises in as good condition as thev were in ab theu'

tlme when vossession thetreof was  taken' subject’ only to the changes caused o

by reasonable wear and tear and irresistible force:

. (2) Where any premises requisitioned under this Act or any m&temal

. thereof, are wholly destroyed or rendered substantially

", for the purpose for which they were let by reason of fir

" violence of any. army or of a mob or other irresishible for
at the option of the Central Government he void:

- Provided that if the injury is cccasioned by the wmnorful dct or defaul(; of
wrthe Central  Government. the Central Govomment shaﬂ not be enht}ed 1
avail itself of the boneht of this seotion.: - _ . '

and permanently unfit
e, .bempest or flgod - R

(3) The right- to take possession-under this seetlon shall not be eﬂected_' _v{ e

7. Compensation.—(1) ‘Where. any. premises .are- requisitioned under. this - Cl

(b) - where no such agreement can be lea,ched the. Oentral Govemment shall -

pwrt'i )

ce, the Lequlsltlon shall -

NP




- be g’Lven

of“ithé"pompe_teﬁt au'thoyit:,y or except for the purposes of offecting repa rs- or
‘complying: with & municipal requisition, wiltully disturb any convenience or

A Vde‘s,tr;qy,. or. render unserviceable anything provided for permanent use therewith
Cor d_1scont1nue or cause to be discontinued any supply or sérvice provided for
the -premises. . R o

- {enancy.—(1) Where. the person. in occupation of any premises belonging to,-

" or-taken .on lease ot requisitioned by, the Central (Government, sublets with-

‘like relationship créated by & grant from the Central Government in respect

3

- person found
- days of the receipt of the notice. -

“who may, after ca
" ‘making such further inquiry, if any, as
. the appesl. o . ) )
® Action may be taken unde ‘

for possession are pending in respect of the premisges. - and . upon such -action,
peing taken the said proceedings shall forthwith he vacated. o
19, Power to make rules.—(1) T
" in the official Gozette, ‘make rules for carrying.out the purposes of this Act.

. (D) Without prejudice to the g .
~ section (1), rules made theveunder may provide for— =
S (a), ‘the procedure to be f‘ollowed in arbitrations and appeals under section 7;

(b) the. principleé to be followed in apporbioning ‘the costs of proceedings
d on appeal under section T : :

" before the arbitrator. an _
. a competent aathority in inquiries

{e) the . procedure to be follo\ﬁed by
under : section 9; - .
‘public purposes;

_(Ve)4 the procedure to be followed _hi‘;oak-ing possessio_n of the _premi_s_gs'i‘equisi-

" tioned;

L {d) for defining what are

(H) the mwnuer of service of notices and orders,

- Delhi Premises (R;e_q’.uieiit‘ién:md Evidﬁbﬂj o U 7’-'[:A0!J:‘-A‘XIA4£1.'£T;”, N

9. Release ftom réquiéit;ion _(1) Where anv. pr R

e A o T a pareateianl ! y. premises. requlsitioned or

. bhis Act are ‘qpfibe':;ele&ksed from- such requisition;-the ,comtpéter(llt ‘5a;uthefityipélig;r -
-~ after such inquiry if any as he may in any case consider 1t mecessary to ' make, -
specify by. order in writing the person-to whom  possession of the premises .

- rights in yespect of the premises which any other person may. be entitled by .- s
- due process of law- to -enforce against: the person to whom possession is given. o

© 10, Easements, otc., not to bé disturbed,—No landlord or any
_ _ to be R 21 ; contractor, - -
workman or servant employed by him shall without the previous w,);'itten con(;e?;t;k

- easement aftached to any premises requisitioned under this Agt, or rerhiove,

11. Power to evict from Government _premises for breach of térmsy of

,l-'out due authority the whole or any part. of the premises or otherwise acts in '
contravention of any of the terms, express ot implied, of his tenancy or other .

“of the premises, or where any person is. in occupation of any such premises -
- without -the ‘guthority ‘of the Central Government,. the competent.- authority
may by notice gerved by post or otherwise, order such person or sny other . -
“in occupation-of the premises to: vacate the “premises ‘within ten

.= () Any person aggrieved by an order ander” subssection (1) may within -~
seven days of the receipt thereof appeal in writing to. the Chief Commissioner. -

' lling for a report from -the competent,alithority and atber
he thinks fit, pass an order determining

r this section whether or not sny proceedin’szs’ o

he—Ceﬁtml Government may, by notification

o generality of the pewer conferred by sub- - -

- {8) The delivery of possesSioﬁ of" "o’hé pférfr;";sjéq hc)) "ﬁhe:l NP R

RS St g o : PYSS ; - 1808 TO- person - specified NI
@ order under subsoction (1) shall be o full discharge of tho Central Govorn: - |
Vynent from all liabilities in respect ‘of the premises, but shall: not prejud.ce any .
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13 Savmg asto Ordezs -(1) Except as otherwxse prov1ded for i tlus Act 1o
‘order made in exeroise of any power conferred, by or undel this Aob ahall bo called’
in: quest.:.on in any Court S

: j'wa.s so made’ by tha/o aunthority. - -

- ot.he); legal proceeding. shall lie a,gamst any person for anything ‘which is in good
- faith done or mt.ended to be done in pursuance of tlus -Act.or any order ma.de there
" under , .

pllrsuance of this Act or any order made thereunder.

shall be in addition to and not in derogation of the provisions of the Delhi and
Ajmer-Merwata Rent Control Act, 1947 (XIX of 1947)

' . contained in any other la.w or in ‘any mstrument having effect by virtue . of any
other law, =

1947 (XIT of 1947), and the Delhi Premises. (Requisition . and. Evmtlon) Amend
men‘c Ordmance, 1947 (XXI of 1947), are hereby repealed

(2) Anything .done or any ‘action taken in exercise of any power oonferred

- ,ed on the 13th day of August 1947

/

- . . , . . . N
\
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.~ .{8) 'Where an’ order purports to hd.VH been ‘mage &nd slgnod by any aut,hombv,
in exercise of any power conferred by or: under  this Act, a Court-shall. presums,
within the meaning- of the Indian Evidence Act,q 1872 (I of 1872) that such order a

USRI IPTAR: §

, (2) SaVe as is otherw1se expressly provided in this Aot, no smt or othez legal ’
- proceeding shall lie against the Central Government for any damage caused.
- or likely to be caused by anything in good faith done or - mtended. to be done in

15. Apphcatlon oi other laws not barred —(1) The provisions of this Aot |

@) The provisions of this Act shall have offect notmthst&ndmg a,nythmg,'

" 16. Repeal.—(7) The Delhi Premlses (Requlsmon and Ewotlon) Ordmance, N

by or undereither of the-said Ordinances shall be deemed to have been dune or taken -
~in exercise of powers. conferred by or under this Act as if this Act had commenc.

14 Proteetlon of ‘action taken under thls'Act —~(1) No suit, prosecutlon Gl o

Ty



